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Shri Hem Barua: In view of 
Ceylon's decision to reserve jobs fo! 
the Ceylonese, may I know whether 
the problem of security of employ-
ment for the so-called Stateless per-
sons of Indian origin in Ceylon was 
specifically discussed between the two 
Prime Ministers and, if iO, with what 
effect? 

Shri Jawaharlal Nehru: A great 
majority of the Stateless persons are 
a t present employed in the estates. 
The question was not discussed but 
it was casually referred to that if any 
of them is removed from their 
employment some other employment 
should be given to them. 

Shri Warior: May I know whether 
the Ceylon Government is agreeable 
to retain these Stateless persons until 
a final agreement with the Govern-
ment of India is arrived at? Instead 
of repatriating them to India will 
they be allowed to remain there until 
a final settlement with the Govern-
ment of India is arrived at? 

Shri Jawaharlal Nehru: They are 
there now and they cannot easily 
send them to India till we allow them 
to come back. Our position is that 
we will take back any person who 
fulfils the qualifications and chooses 
to come here without compUlsion. 

Shrlmati Savitri Nigam: The hon. 
Prime Minister has just now stated. 
that those people whO are ready to 
come willingly could come here. I 
would like to know whether the Cey-
lonese Government is going to allow 
them to bring their assets and in what 
other way the Ceylonese Government 
is going to help them if they are 
willing to come. 

Shrl Jawaharlal Nehru: I do not 
know what inducements the Ceylon 
Government may give them or in 
what other way they can help them. 
That is for the Ceylon Government 
to decide. As for us, we have stated 
that we will accept any person who 

fulfils our Constitutional requirements 
and decides without pressure to come 
here. That is the position. I suppose, 
the Ceylon Government would give 
them facilities for that purpose where 
it arises. 

Shrimati Savitri Nigam: I want to 
know whether the Ceylon Govern-
ment would allow them to bring back 
their assets along with them Or not. 

Mr. Speaker: That has been 
answered. Next question. 

Escape of Naga Leaders to London 
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Shri Dajl: 
Shri P. C. Borooah: 
Shrimati Savitri Niram: 
Shri Vasudevan Nair: 
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I' Shrimati Renu 
Chakravartty: 

, Shri Sarjoo Pandey: 
l Shri Sonavane: 

Will the Prime Minister be pleased 
to state: 

(a) whether in September 1962, the 
Government of U.K. permitted the 
four N aga compaigners for "Indepen-
dence" to enter Britain; and 

(b) if so, what are the reactions of 
the Government of India thereto? 

The Minister of State in the Minis-
try of External Mairs (Shrlmatl 
Lakshmi Menon): (a) Yes. 

(b) Before the four Indian Nagas 
were allowed to enter the UK., our 
High Commission in London informed 
the U.K. authorities that if the U.K. 
authorities decided to permit these 
Nagas to enter the U.K., on the basis 
of identification papers issued to them 
by any other country, in full know-
ledge of the fact that they were Indian 



859 OraL Answers NOVEMBER 12, 1962 860 

citizens, we would regard it as an 
unfriendly aet on the part of the 
British Government. 

The U.K. authorities informed our 
High Commission that they accepted 
our High Commission's statement as 
to the place of birth of these persons 
and this statement established that 
under British laws, they were Com-
monwealth citizens. .As such, they 
had a right to enter the U.K. under 
the Commonwealth Immigrants Act, 
1962, since they had sufficient funds 
to support themselves as visitors in 
the U.K. 

It was clarified in a press statement 
issued by our High Commission that 
the only Commonwealth country of 
which these Nagas could be citizens 
was India and that they had been 
allowed entry into U.K. as Common-
wealth citizens on the basis of their 
Indian citizenship. 

Shri Surendra Pal Singh: Did these 
rebel Naga leaders seek an interview 
with our Prime Minister when he 
was in London in September last? 

The Prime Minister and Minister of 
External Mairs, Defence and Atomic 
Energy (Shri Jawaharlal Nehru): 
No, Sir; there was no such proposal. 

Shri Surendra Pal Singh: May 
know the significance of this term 
'Commonwealth citizenship<? When 
they were not recognised as Indian 
citizens, how is it that they were 
admitted into the United Kingdom 'l.S 
Commonwealth citizens? May we 
have a clarification about that? 

Shri Jawahar'al Nehru: The U.K. 
Government did recognise them a, 
Indian citizens. 

Shri S. M. Banerjee: want to 
know whether it is a fact that these 
four Naga leaders went to meet Mr. 
Phizo to enable him to raise the 
issue of Nagaland in the United 
Nations with the help of certain 
countries and, if so, whether these 
people have come back. Do you 
know anything about their activities? 

Shrimati Lakshmi Menon: They are 

still in London. They have not gone 
to the United Nations. 

Shri S. M. Banerjee: Sir, it carne 
OUt in the newspapers that these four 
Naga leaders went to London to 
meet Mr. Phizo and to enable him 
to raise this question of Nagaland, 
that is, his conception of Nagaland, 
in the United Nations with the help 
of certain countries. I want to know 
whether they are still there or whe-
ther they have come back. What is 
OUr source of information? 

Shri Jawaharlal Nehru: All the 
four are in London. They did not 
110 to the United States. 

Shri S. M. Banerjee: Mr. Phizo 
was also in London at that time. 

Mr. Speaker: If these four and 
Mr. Phizo are there they might be 
meeting there. How can we know 
about that? 

Shri S. M. Banerjee: I never men-
tioned United Nations at all. 

Shri Indrajit Gupta: want to 
know. whether it is a fact, as has 
been reported in the press,. that after 
they had been allowed to enter 
Britain these Nagas issued a state-
ment saying that they were not 
Indian citizens. In that caSe what is 
the position that the British Govern-
ment took up? Although they may 
be Commonwealth citizens, want to 
know w ~r they can enter Britain 
without any kind of a passport and 
then make a declaration denying that 

• tRey are Indian citizens. 
Sllri Jawaharlal Nehru: That is B 

question which can only be considered 
by the U.K. Government. The UK 
Government stated that they can only 
allow them to enter in their capacity 
as Commonwealth citizens which 
they derive from being citizens of 
India. They said that. It may be 
as the hon. Member says, that these 
people denied that. We pointed out 
even after that that they can only be 
considered as Indian citizens. 

~ ~ : <m "If ;;n"if ~ ~ 1'1; 
1'1; o;fr;ft ~ it; ~ if ~ 'fT1TT ;reM 

' ~ ~~  
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!\Ir. Speaker: That is a different 
question. 

~ ~ : ~  II ~ ;;nom 
~ ~ fit; W ~ mR 'fTlTT fifi:T@ 
~ '~1 

Shri Hem Barna: May I know if the 
Govzrnment is aware of the fact that 
these Naga leaders in London are 
taking up their anti-Indian campaign 
anew and that the Daily Express is 
helping them by publishing their 
charges against India? If so, may I 
know whether the Government has 
brought this to the notice of the U.K. 
Government? 

Shri lawahar'al Nehru: I have no 
particular knowledge of their propa-
ganda activities there through the 
Daily Express. It is quite likely they 
are doing it. They have nothing else 
to do except to try to do propaganda 
as their course. But, I do not know 
whether the particular attention of 
the U.K. Government has been drawn 
to this or not. 

Shri Sonavane: In view of these 
hostile Nagas working in Britain, has 
our High Commissioner been instruct-
ed to keep a watch on their activi-
ties so that we may be kept inform-
ed? 

Shri lawaharlal Nehru: It is the 
business of the High Commissioner 
to find out and report to us what 
these people are doing. 

Shri Hem Barna: Has he? 

Shri Basumatari: May I know 
what steps the Government will take 
against these Naga hostiles when ~ 
want to return? 

Mr. Speaker: 
hypothetical 

That would be 

Shrimati Savitri Nigam: It was 
widely publicised that these Naga 
hostiles have refused to say that they 
are Indian citizens and they did not 
have any travel papers or any pass-
port. May I know whether the 
Indian Government has ever enquired 
from the U.K. Government on what 
basis they were recognised as Indian 
citizens? 

!\Ir. Speaker: 
been answered: 

That has already 
Next question. 

Film Based on "Nine Hours to Kama" 

+ 
{ 

Shrj D. C. Sharma: 
*135. Shri Warior: 

Shri p. It. Deo: 

Will the Minister of Information 
and Broadcasting be pleased to state: 

(a) whether it is proposed to ban 
the film based on the book "Nine 
Hours to Rama"; and 

(b) if so, the details thereof? 

The Minister of Information and 
Broadcasting (Dr. B. Gopala Reddi): 
(a) The Board of Film Censors has 
not SO far received any application 
for sanctioning the film for public 
exhibition in India. 

(b) Does not arise. 

Shri D. C. Sharma: May I know if 
any facilities were provided to the 
producers Of this film in India and 
if so what kind of facilities were pro-
vided? 

Dr. B. Gopala Reddl: This question 
was answered several times. Various 
departments were asked. 

Shri D. C. Sharma: There is no 
harm in answering once again. 

Mr. Speaker: There is some harm. 
If it has been answered so many 
times here, then they need not be 
repeated. 




